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r'(R~p.lly; production at the rated capa-
city in such p)~n~8 is normally acbicled 
over a period of time. It is early yet 
to alle.s I),roduction capability of this 
plant on a sustained b::sis. Import of 
capital loodl including second hand 
.. ._chine ry for this plant was allowed 
in ,accordance with the import policy 
provaiUn, at that time. 

"\' 

(d) No, Sir. 

Coaapanies manufaduring electronic 
typewriters 

2.183. SHRJ VIJOY KUMAR 
YADAV: 

DR. O. S. RAJHA NS : 
Will the Minister of INDUSTRY 

AND COMPANY AFFAIRS be pleased 
to strate: 

'(a) whether Government have issued 
licences to vari( us typewriter manufac-
turing companies to produce eJectric 
aDd electror.ie typewr iter; 

(b) if SOt the names of such comp:mies 
and capacity; 

(c) the policy on issuing such 
licences to companies having foreian 
!QOlIaborations; and 

(d) the details of foreign exchange 
requirements for imports of components 
etc. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS ttND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) and (b). Y"8, Sir. The three exist .. 
ina manual typewrit er manufacturing 
companies which sought industria 1 
licences for the manufacture of electronic 
type writers wore granted licences, either 

, by way of frt:sh industrial licenc: or 
endorsement on their existing industrial 
licence or letter of intert. The details 
: avcb as, Dame a(~d caplcity arc being 
published by the Indinn Investment 
Centre in ,their "Monthly Newsletter'. 
Copie' of tbis publication are beiol scnt 
lo P.uliamcnu Library rcplarly. 

(c) No distinction, whether ,fhe 
applicant has an existing forejBo collabo· 
ration or ('ot, is .made while permitting 
the manufactur~ of electronic typewriters 
to th, existjn~ manufacturers of type-
writers . 

(d) The fureign exchange require-
ment for import of components etc. 
varies from unit to unit depending upon 
the phased manuf~cturing programme, 
depending upon the modolf nnd features, 
approved and prograrpme for manufac-
ture from year to ye:tr. 

Central assistance for NeC programmeS 
in school and colleges 

2185. SHRI C. MADHAV REDDI: 
Will the Minister of DEFENCE be 
ple(lsed to state whether any proposals 
have been rectiveci by the Centre from 
the Southern States for extending finan-
cial assistance from the Centre to the 
extent of 80 per cent for conducting 
NCe pr ogr ammes in schools and 
coJlcges? 

THE MINISTER OF DEFENCE 
(SHRI P. V. NARASIMHA RAO) : No, 
Sir. 

[ Translation] 

Capacity utllisaiton of Mini Cement 
Plants 

21 86. SHRI R. P. SUMAN: Will 
the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
s.tate : 

(a) the measures taken during the 
past three years to encourage the set-
ting up of mini cement plants in the 
country and the number of licences 
issued in various States, place·wise; , 

(b) whether all the mini cement 
plants for which licences were issu~d 
worked to their full capacity and if 
so, the quantity of cement produced 
by each of them and jf not, the reasons 
therefor; and 

(c) whether Government propo~ to 
olose (iowa miDi OClQcnt ,pJaats. ,ucl 
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whethor Government have stopped gi v· 
ina financial assistance to them and jf 
so, the reason:» therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOMB AFFAIRS 
(SHRI ARIF MOHAMM \0 KHAN): 
(a) With a view to encouraginll esta-
blishment of mini cement plants, 
Government have exempted these 
plants from the opel'ation of price and 
distribution cont rols. The National 
Council fD r Cemt:nt and Building M,lte-
rials (formerly Ceme:,t Research Insti· 
tute) provides requisite t echnol Dgical 
support in the establishment of these 
plants. Reliefs to a certain extent in 
the payment of Central Excise Duty 
was also available to mini cement 
plants till 31st March, 1984. 
Details of industrial lkt;rccs issued for 
setting up mini cement plants arc given 
in the statement-I attached. 

(b) Of tho 34 mini cement plants 
which hl)ld indu'itrial llcenc~s, 14 uaits 
hlVC Si!lCC' come OIl production. Pro· 
duction performance of thes, units is 
itldic,\ted iil tho statement-II attached. 
P0wor shortag~ is repo:ted to b.: the 
main reason for shortfall in productioQ 
in a number of these plants. 

(0) There is no proposal to clole 
down mini cement plants. 

Mini cement plants receive financial 
assistanc: frllm public financial institu· 
tions like lOBI and not directly from 
Government. Pending a det aiJed review 
of the trends in the cement industry and 
functioning of the milli cement plants 
already financed by them, lOBI sus· 
pended grant of financial assistance to 
the mini cement plants in January, 
1985. lOBI have, however, since 
resumed this facility subject to certain 
condi tions. 

S tatement-I 
--"--., .-~-~-- _._--. __ ..... -- ._--------

Sr. No. State 

1 2 
----

I. Andhra Pradesh 

2, -do-

3. -do-

4. -do-

5. -do-

6. Gujarat 

7. -do-

8. -do-

9. -do-

10. Himachal Pradesh 

11. Karnataka 

12. -do-

District 

3 

Nalgonda 

Guntur 

Kurnool 

Krishna 

Adilabad 

Junagath 

Amreli 

Banaskantha 

Panch:naha\ 

Sirmur 

Chitradurla 

BoI.auDl 

No. of Industrial 
Licences granted 

4 

6 

1 

1 

1 

2 

3 

1 

1 

4 

1 
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1 2 3 4 

13. Karoataka Bijapur 1 

14. -do- Oulbarga 1 

1 S. Mahar.abtra Cbandrapur 'I 

16. Madbya Pradesh Damoh 1 

17. -do- Sidbi 1 

18. -do- Dhar 1 

19. Orissa Sundergarh 1 

20. Rajasthan Jaipur 1 

21. -do- Banswara 1 

22. -do- Sikar 1 

2.3. Uttar Pradesh Debradun 1 

TOTAL: 34 
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